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GOVERNMENT OF PUNJAB

EXCISE AND TAXATION COMMISSIONER'S OFFICE,
PUNJAB, PATIALA

NOTIFICATION
The 22nd March, 2013

No. G.S.R.17/P.A.1/1914/8.59/ Amd.(124)/2013.— In exercise of the
powers conferred by section 59 of the Punjab Excise Act, 1914 (Punjab Act
No. 1 of 1914) read with the Government of Punjab, Department of Excise
and Taxation, Notification No.S.0.12/PA.1/1914/S.9/2013, dated the 31st
January, 2013, and all other powers enabling me in this behalf, I, Anurag Verma,
1.A.S., Excise Commissioner, Punjab, exercising the powers of the Financial
Commissioner, make the following rules further to amend the Punjab Liquor
License Rules, 1956, namely: —

RULES

1. (1) These rules may be called the Punjab Liquor License
(First Amendment) Rules, 2013.

(2) They shall come into force on and with effect from the date of
their publication in the Official Gazette in respect of the procedure for the
allotment of liquor vends, allotment fee, application fee, security amount,
renewal of licenses and excise arrangements and in respect of other matters
these rules shall come into force on and with effect from Ist day of April,
2013.

2. Inthe Punjab Liquor License Rules, 1956 (hereinafter referred to as the
said rules), in rule 1, in the table, under the heading captioned as 1. Foreign
liquor”, -
(a) the existing Form L-2B and the entries relating thereto, shali be
omitted.
(b) after Form L-2D and entries relating thereto, the following Form

and entries shall be inserted, namely:-

“L-2E (Model Shop) ~ No fee Collector Not renewable.”.
Whole sale and retail
vend of foreign liquor,

3. Inthe said rules, inrule 16,--

(a) inthetable, Form L-2B shall be omitted;
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(b) after Form L-2D, and the entries relating their to, the following

Form and the entries shall be inserted, namely:-

“L-2E (Model Shop)’ —

(i) Whole sale and retail

vend of foreign liquor for
consumption off the premises.
(ii) Draught beer for
consumption on the

premises only.

The holder of license of

licensing units in Zone/Group

of Municipal Corporation and

‘A’ class Municipal

Commiittee.”.

In the said rules, for rule 25, the following rule shall be substituted, namely:-

*25. (1) The amount of fixed fee and security in respect of different

kinds of licenses, granted under these rules, shall be as follows:-

Serial Kind of License

No.

|

~

L

L-1 (Grant and Renewal)

L-1A

sale up to 50000 cases

sale from 50001 to 75000 cases
sale from 75001 to 100000 cases
sale above 100000 cases

L-1A dealing exclusively BIO brands
L-1A

(i) sale up to 1000 cases

(i1) sale from 1001 to 50000 cases
L-iB

L-1C

L-2

L-2A
L-2C

Rate of annual |
icense fee (Rs.)
2500000

1000000
1500000
2000000
5000000

200000

500000

400000

500000

To be worked out
@ Rs. 200/-per P.L.
on fixed quota
1000

License fee
equivalent to the fee
fixed for one unit
for the Municipal
Corporation,
Ludhiana.

Rate of security
(Rs.)
15000

15000
15000
15000
15000

15000

15000

5000

1600

15 per cent of the
amount of license
fee.

15 per cent of the
amount of license
fee.
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Pl

L-2D 50000 1000
L-2E (Model Shop) No Fee Nil
L-3, L-4 and L-5.-
(i) for hotels having 4 or 5 star 400000 10000
category certificate;
(i) for hotels in Municipal Corporations; 250000 10000
(iif) for hotels in Municipal Councils 175000 106000
and other areas of the State
L-3A, L-4A and L-5A.-
(i) for towns having population of one 1 10000
lakh or more; and
(i1) for other towns. 60000
L-5B (Pub License),-
(a) Independent License: and 30000 10000
(b) Supplementary License 30000
(with L-5, L-5A, L-5C and L-12C).
L-5C 50000
L-5D,-
(i) Marriage palaces or banquet halls 25000
charging upto Rs. 25000/
per function;
(iiy Marriage palaces or banquet 50000
halls charging between Rs. 25001/- v
to Rs. 50000/~ per function; and
(i) Marriage palaces or banquet 100000
halls charging above Rs. 50001/-
per function
L-3E,-
(i) Municipal Corporation and areas 50000
falling within 5 km of their outer
boundaries.
(i) All types of Municipal Councils 25000
and other areas.
L-10C 250000
L-12-A
(a) Minimum fee- 1000 per license
per day.
(b) Maximum fee- 100000 per license

per day.
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18 L-12C
(1) Members upto 2000; and 150000
{ii) Members above 2000 500000
b L-12E 15000 1000
2 L-13 25000 1000
h L-14A To be worked out 15 percent of the
@ Rs. 200/- per PL.  amount of license
on total quota fee.
aliocated the fixed
quota.
2 L-17
(1) Denatured Spirit (upto SO0BL); and 5000 2000
(i) Exceeding 500 BL 10.00 Per BL 3000
e L-52 PML
(a) Urban 30000
(b)  Rural 6000
IMFL
(a) Corporation Area 40000
(b) Other Urban Area 25000
{c) Rural 8000

12+ Inaddition to the fixed license fee, as stated in sub-rule (1), the following

fees shall also be charged; namely:-

(a) anextra license fee on Indian Made Foreign Liquor and imported
foreign liquor including BIO brands as prescribed under rule 36-A;

(b) anadditional license fee at the rate of rupees twenty five per proof
litre on Punjab Medium Liquor.

The above levies on Indian Made Foreign Liquor and imported foreign
liquor including Bottle In Origin brands and Punjab Medium Liquor shall be
charged from  L-1/L-1A stage/ first stage of import by the other licensees
and L-14A licensees, respectively at the time of issue of permits. Such, levies
shall not be charged, if these levies have already been paid in the State of
Punjab.

(3) The L-2 and L-14A licensees shall lift his entire balance quota by 10th
March, 2014. In case the licensee fails to lift any part of his quota he would be
required to deposit the license fee and all other levies under the Excise Act/
Rules and Excise Policy by 15th March, 2014. In case of non-lifting of Punjab
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Medium Liquor/ Indian Made Foreign Liquor quota from the L-13/L-1 vend,
ficensee would be liable to pay additional license fee/extra license fee and all

251

other levies on the un-lifted quota at the rate applicable for Punjab Medium
Liguor and rate applicable to the lowest category of Indian Made Foreign
Liguor Brands respectively to the lowest category of Indian Made Foreign
Liquor brands respectively. Out of the proceeds of the additional license fee
rupees 9/- per proof litre will go to the dedicated fund for Education, rupees 7/
- per proof litre will go to dedicated fund of Sports department for the devel-
cpment of sports and rupees 2/- per proof litre will go to Cultural Develop-
ment Fund, Punjab. This payment shall be made through Demand Dratt,
Banker’s cheque, Pay Order or other pre-paid bank instruments into the ac-
<cunt of the Excise and Taxation Commissioner, Punjab. Balance rupees 7/-
per proof litre will go to the State exchequer.”.

5. In the said rules, for rule 31, the following rule shall be substituted,

namely:-

" 31. The assessed fee shall be levied on the following rates per bulk litre
tor Beer, Wine and Ready to drink beverages and per proof litre for
Indian Made Foreign Liquor, Imported Foreign Liquor including Bottled
In Origin brands and Rum, namely :-

KIND OF LICENSES

‘otz LA, L0 L6, L3, L3A, LB L L10C L-12C
L1 L7 L4, L-4A {Canteen  (Micro
and and L-5 and Store Brewery/
L-18 L-8 and L-5A Depot), Brewery
L-5C L-1 CRPF  Pub
& L-11TBP
‘ndian Made - - 6.20 220.00 220.00 220.00
=oreign Liguor
mported Foreicn - - 8.80 220.00 220.00 220.00
--quor {Bottled
2 origin)
Wine 12.00 1.80 12.00 1200 12.00 12.00
s¢ian Made Light = 0.10 Light= Light = Light = Light = Light=
Zser 50.00 18.00 18.00 55.00 35.00 18.00
Strong= Strong=  Strong= Strong= Strong=  Strong=
50.00 18.00 18.00 55.00 35.00 18.00
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Toorted Beer  Light = Light=  0.35 Light= Light = - Light = Light=

Zottled 50.00 18.00 18.00 18.00 55.00 18.00

2gin) Strong= Strong= Strong=  Strong= Strong= Strong=
50.00 18.00 18.00 18.00 55.00 18.00

Cider 500 0.10 2.00 - - 2.00 - 2.00

cer bottled

Rum 0.35 - - - 54.00

Lrzagr Bes 54.00

istreng & Citt

Supplied by 10.00

--10C A

Ready to drine  18.00 18.00 18.00 18.00  18.00 18.00

severages

Sweels and wres 4.00 12.00 - 12.00 - - 12.00 12.00.".

upto 13.5% vy

6. Inthe saidrules, inrule 35, in sub rule (1), in clause (i), at the end, for the

word and

a)

b

sign “;and” the following words and signs shall be inserted:-

" and a model liquor shop in each Zone/ Group of Municipal
Corporation and ‘A’ class Municipal Committee for selling Indian
Made Foreign Liquor/ Imported Foreign Liquor/ Beer/ Ready To
Drink Beverages and Wines shall be allowed to the licensee of the
Zone/Group. The specifications for these shops will be laid down
by the department. The licensee would be required to provide neat
and clean environment. He may also provide the facility of good
quality eateries to the visitors. A pub bar license shall also be granted
to these model shops without any license fee and they will also be
allowed to sell draught beer in Kegs upto 50 litres capacity produced
by Micro Breweries for consumption en the premises only. These
shops can also be opened in a well established departmental store
or in any show room/ Malls. These shops would be in addition to
the regular shops in a Group and no additional fee shall be charged
from them. The license in form L-2E shall be granted to these
shops; and

for sub-rule (2), the following sub-rule shall be substituted, namely:-

“(2) The Punjab Medium Liquor and Indian Made Foreign Liquor
vends will be disposed of as licensing units. A Licensing Unit in
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urban areas shall consist of one L-14A vend and one L-2 vend. In
rural area, a licensing unit may consist either of a single L-14A
vend or a L-14A vend and L-2 vend. The licensing units shall be
formed by the Collector with prior approval of Excise Commis-
sioner, Punjab. The size of group or zone in financial terms, shall be

as under:-
(i) All Municipal Corporations/ Geographical Zones consisting
(Corporation area and other of licensing units with a
rural and Notified Area maximum license fee
Committe area vends {imit of Rs.30 crore.

clubbed with the Corporations)

(i) Other urban areas, (Nagar Geographical Zones or groups
Panchyats and rural and consisting of licensing units '
Notified Area Committee with a maximum license fee
vends clubbed with these limit of Rs.20 crore.
areas)

(iit) Rural areas Group of licensing units with a

maximum license fee limit of
Rs. 7.5 crore.

The licensing units on above lines shall be formed by the Collectors-
cum-Deputy Excise and Taxation Commissioners on the advice of the Assis-
tant Excise & Taxation Commissioners and with the approval of the Excise
and Taxation Commissioner, Punjab.

The license fee of a group or zone shall be the sum total of the license
fee, prescribed for each of the units in that group or zone.

A person shall not be allowed to submit more than 15 applications per
licensing unit or group or zone in Corporation areas. However, in other urban
areas and Nagar Panchayat areas, a person shall not be allowed to file more
than 75 applications irrespective of the number of licensing units or groups in
that area. Similarly, in rural areas, the limit will be of 50 applications for each
licensing unit or group.

If it is found that applications have not been received for all the Units or
groups or zones in a particular area, the Excise Commissioner may, if satisfied
that a part allotment of Units or Groups or zones in such area will adversely
affect the State revenue, or that it may impinge upon the smooth administration
of excise laws in such area, he may cancel the allotment procedure for that
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particular area. To facilitate the re-allotment of such units or groups or zones,
the Excise Commissioner may invite fresh applications with or without reorganizing
the groups/zones. The groups or zones may be enlarged at this stage to include
all the Units in that location or an area or a municipal corporation or a city.

After depositing the fee as specified in sub-rule (6) of rule 36,-

(®

(ii)
(i)

the procedure, as given in the foregoing paragraph, shalil be followed:

Provided that Excise and Taxation Commissioner may allow formation
of Groups/Zones in a particular area of a size exceeding the financial limits
prescribed above with prior approval of Financial Commissioner (Taxation).”.

if successful applicant or allottee fails to deposit the balance amount

of prescribed security;

if there is no other person in the waiting list; and

the number of successful allottees are less than the number of

units or zones in that particular area,

7.  Inthe said rules, in rule 36,-

(a) forsub-rule (2), the following sub-rule shall be substituted, namely:-

(i)

(iih)

(iv)

v)

(vi)

(vii)

“(2) The application form for the grant of liquor vends shall be
available in the office of the Assistant Excise and Taxation
Commissioner (hereinafter referred to as AETC), In-charge of the

district. The cost of application forms shall be as under:-

A unit or group of units of License fee

upto Rs. 2 crore

A zone/group of units of License fee
upto 4 crore

A zone/group of units of License fee
upto 6 crore

A zone/group of units of License fee
upto § crore

A zone/group of units of License fee
upto 10 crore

A zone/group of units of License fee
upto 20 crore

A zone/group of units of License fee
above 20 crore

Rs.15000/-

Rs.25000/-

Rs.35000/-

Rs.45000/-

Rs.55000/-

Rs.70000/-

Rs.75000/-
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(d) in sub-rule (16), for the letters and figures “Rs. 1967, the letters
and figures “Rs. 2007 shali be substituted;

(e) in sub-rule (28), for the figures “2012”, wherever occurring, the
figures “2013” shall be substituted;

(f) insub-rule (30), inthe existing proviso, for the figures “20127, the
figures “2013” shall be substituted;

(g) forsub-rule (38), excepting provisos, the following sub-rule shall be
substituted, namely:-

«“(38) Thirty five per cent of the total quota of Punjab Medium
Liquor shall be lifted by a L-14A licensee from the distillery and a
distillery in pipe line or their 1.-13 out lets, specified and allocated to
him by the Excise Commissioner and the remaining sixty five per
cent of the said quota, may be lifted by him from any distillery of
his choice. The licensee shall lift his allotted quota of Indian Made
Foreign Liquor and Punjab Medium Liquor quarter-wise, as un-
der:-

(a) upto the end of Ist Quarter - twenty-five per cent of the
total quota;

{(b) upto the end of 2nd Quarter - forty-five per cent of the
total quota;

(c) upto the end of 3rd Quarter - seventy-five per cent of
the total quota; and

(d) upto20.3.2014 . - hundred per cent of the
total quota.

in case the licensees fail to lift their fixed and open quota as per the
schedule prescribed above the defaulting licensee would be required to pay
penalty at the rate of Rs. 5/~ per proof litre on the un-lifted quantities of their
quota of Punjab Medium Liquor and Indian Made Foreign Liquor. This penalty
shall be payable by the licensee before seeking permit for lifting further quota.
Only that quota would be treated as lifted against which excise pass has been
issued.

The licensee shall have the option to inter change ten per cent of his
basic quota of Indian Made Foreign Liquor to Punjab Medium Liquor and
vice-versa, at the rates, fixed for these liquors.”.



PUNJAB GOVT. GAZ. (EXTRA), MARCH 22, 2013 255

(CHTR 01, 1935 SAKA)

The tee shall not be refundable or adjustable. If the first or any subse-

quent allotment procedure is cancelled by the department or, any application

form is rejected by the department being invalid and not put to draw of lots,

then the amount of application fee will be refunded to the concerned appli-

cant, after deducting rupees two thousand as processing fee.

The application forms shall be serially numbered at three places, i.e. in

the application form, in the slip of draw of lots and on the receipt, issued to the

applicant.”.

(b)

(b)

(¢)

for sub-rule (6), the following sub-rule shall be substituted, namely:-

“(6) (a) A successful applicant shall be required to pay allotment
fee immediately on the draw of his lot which shall be @ 2% of the
license fee in Corporation areas and @ 1% of the license fee in
other urban and rural areas. This payment may be made by cash
or through demand draft, banker’s cheque, pay order or other pre
paid Bank instruments.

The next draw shall be made only after the first successful appli-
cant has deposited the amount of allotment fee due from him. Faii-
ure to deposit allotment fee will lead to cancellation of allotmeni
and disqualification for future. The person shall also be disqualified
from any other allotment in the State. Once the allotment fee has
been paid, the person will be deemed to have entered into a con-
tractual obligation with the Department and would discharge all
the liabilities of this contract including payment of full amount of
license fee determined for that license.”.

for sub-rule (14), the following sub-rule shall be substituted, namely:-

“(14) The allotment fee charged in the above manner shall be ad-
justed towards the 15% security which shall be recovered in the
following manner:-

(i)  Five per cent within 48 hours of the draw of lots (The allot-
ment fee paid shall first be adjusted in this slab.)

(i) Ten per cent within one week of the draw of lots or by 31st
of March which ever is earlier.

The licensee can pay five perceht amount of security by 15th of April,

with interest of at the rate of one percent per month with prior approval of the

Deputy Excise and Taxation Commissioner of the Division.”.
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(h) in sub-rule (39), for the figures 1967, the figures 200 shall be
substituted;

(i)  forsub-rule (40), the following sub- rule shall be substituted, namely:-

“(40) The licensees having L-2 vends attached to their units, will

be given the option to convert ten percent of the quota of Punjab

Medium Liquor into Indian Made Foreign Liquor, subject to following

conditions :-

(a)

(b)

(©)

(d)

(e)

This option will not be available to Licensees who have only
L-14A vend/ vends in their licensing units/groups/zones.

This option may be exercised only in respect of own regis-
tered brands of Indian Made Foreign Liquor of the distiller-
ies, subject to the condition that the Ex-Distillery Price (EDP)
of such Indian Made Foreign Liquor brands is not more than
Rs.600 per case.

The total conversion allowed under this provision for any single
distillery will not be more than 5.00 lac PL.

The Extra License Fee on such conversion shall be at half
the normal rate applicable to the brand of liquor to be lifted.
However, other levies shall have to be charged as applicable
on Indian Made Foreign Liquor. ’

The conversion from Punjab Medium Liquor to Indian Made
Foreign Liquor will be only from the open 65% quota of
Punjab Medium Liquor which may be lifted from any of the
D-2 licensee who are producing their own registered Indian
Made Foreign Liquor brands.”.

8. In the said rules, in rule 36-A, for sub-rules (2), (3), (4) and (5), the
following sub-rules, shall be substituted, namely:-

“(2) The minimum sale price in respect of Punjab Medium Liquor shall

be fixed, as under:-

(a)

Punjab Medium Liquor 50°

Quart = Rs. 127/-
Pint = Rs. 73/-
Nip = Rs. 46/-

il

Nano Rs. 33/-
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(b) Rum/Gin/Whisky of 65°

Quart =

Pint =
-Nip

Nano =

Rs. 151/-
Rs. 87/-
Rs. 51/-
Rs. 33/-:

Provided further that in case a licensee is found guilty of selling the

liquor in contravention of the price fixed therefore, he shall be liable for the

following action, namely:-

For Ist offence

For 2nd offence

For 3rd offence

3)

closure of the licensing unit or group or zone
for one week ;

closure of the licensing unit or group or zone
for one month; and

Cancellation of the licensing unit or group or

zone.

Indian Made Foreign Liquor/ Imported Foreign Liquor, to be sold in

the State of Punjab, shali be classified in the following categories

with extra license fee, specified against each category, namely:-

Serial Category of Indian
Made Foreign Liquor/
Imported Foreign

Liquor
| A
2 B
3 C
4 D

Ex-Distillery Price
(EDP) (L.anded Cost
per case of 9 bulk
litre in rupees)

Upto Rs. 1000/

Exceeding Rs.1000/-
and upto Rs.2000/-

Exceeding Rs.2000/-
and upto Rs.10000/-

Above Rs.10000/-

Rate of Extra license fee
(ELF) per case of 9 bulk litre

45% of EDP subject to a
minimum of Rs.340/-

Maximum ELF for category
‘A’ ie. Rs.450/- plus 35% of
amount by which EDP exceeds
Rs.1000/-

Maximum ELF for category
‘B’ i.e. Rs.800/- plus 20% of
amount by which EDP exceeds
Rs.2000/-

Maximum ELF for category
‘C .e. Rs.2400/- plus 10% of
amount by which EDP exceeds
Rs.10000/-
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The extra license fee on Indian Made Foreign Liquor, Imported Foreign
Liquor including Bottled in Origin brands, shall be charged at L-1/ L-1A
stage/ first stage of import by the other licensees. Such levies shall not be
charged, if these levies have already been paid in the State of Punjab. Mini-
mum sale price in respect of Indian Made Foreign Liquor/ Imported Foreign
Liquor for Quart (750ML), Pint (375ML) and Nip (180ML), shall be fixed, as

under, namely:-

Sr. Range of EDP Per Minimum  Retail Sale  Price
No. Case (per bottle/ in rupees)

(In Rupees) Quart Pint Nip
1 Upto 100 188 95 48
2 101-200 200 102 52
3 201-300 212 110 58
4 301-400 224 116 63
5 401-500 236 122 67
6 501-600 248 127 68
7 601-700 259 132 72
8 701-800 274 140 74
9 801-900 291 148 78
10 901-1000 308 157 82
11 1001-1100 324 167 86
12 1161-1200 345 177 88
13 1201-1300 376 194 102
14 1301-1400 376 194 102
15 1401-1500 388 200 106
16 1501-1600 404 206 107
17 1601-1700 420 215 12
18 1701-1800 436 222 114
19 1801-1900 452 230 118
20 1901-2000 468 240 123
21 2001-2100 482 250 126
22 2101-2200 496 260 132
23 2201-2300 510 262 134
24 2301-2400 524 265 136
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25
26

28
29
30
31
32
33
34
35
36
37
38
39
40
41
42
43

45
46
47
48
49
50
51
52
53
54
55
56
37

2401-2500
2501-2600
2601-2700
2701-2800
2801-2900
2901-3000
3001-3100
3101-3200
3201-3300
3301-3400
3401-3500
3501-3600
3601-3800
3801-4000
4001-4500
4501-5000
5001-5500
5501-6000
6001-6500
6501-7000
7001-7500
7501-8000
8001-8500
8501-9000
9001-9500
9501-10000
16001-11000
11001-12000
12001-13000
13001-14000
14001-15000
15001-16000
16001-17000

539
553
567
581
595
610
624
638
652
666
680
695
723
751
822
893
964
1035
1100
1170
1250
1320
1390
1460
1530
1600
1750
1880
2030
2125
2260
2385
2515

275
2717
285
293
300
310
316
323
330

340

345
350
370
385
420
455
490
530
565
595
640
670
705
740
775
815
890
960
1050
1075
1150
1210
1270

140
142
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17001-18000 2645 1340 680
18001-19000 2775 1400 710
19001-20000 2900 1475 745
20001-21000 3035 1535 785
21001-22000 3165 1600 810
22001-23000 3295 1670 840
23001-24000 3425 1750 885
24001-25000 3555 1800 920
Exceeding 25000 4000 2100 1100

Minimum retail saie price for a different size of bottle/ container other

than mentioned above shall be fixed proportionate to their volumes based on
the minimum retail sale price fixed for 750 ml, 375 ml and 180 ml by the
Excise Commissioner, Punjab.

10.

(4)  The minimum sale price of Beer at L-14A and L-2 vends shall be
fixed at rupees sixty-five per bottle of 650 ML, per Can of 500 MJ.,
for both light and strong beer. Minimum retail sale price of Can
beer of other sizes shall be fixed proportionately at the time of
registration of brands by the department/ Excise Commissioner,
Punjab. No maximum retail sale price for light and strong beer
shall be fixed.

(5) The value of one licensing unit in terms of license fee shall be upto
rupees two hundred lac.".

[n the said rules, after rule 36-A, the following shall be inserted, namely:-

“36-B Cess on Petrol, Ethanol blending.----- Acess (@ Rs. 2/- per
litre on ethanol shall be paid by the oil company at the time of
obtaining permit for a supply of ethanol for blending in petrol in the
State of Punjab.”.

In the said rules, in rule 37,---
(a) Incondition (7), clause (a) shall be omitted.

(b)  Forcondition (8), the following condition shall be substituted, namely:-

“(8) the licensee shall maintain on the main outer door of the licensed
premises a sign board exhibiting, in conspicuous painted letters.

(a) His name, class of license held by his in Hindi and
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Gurmukhi for country liquor license and in Hindi,
Gurmukhi and English for foreign liquor license; and

(b) the words “use of alcohol” is injurious to health in Hindi,
Gurmukhi, English and Urdu.

The Excise and Taxation Commissioner shall stipulate
the conditions for suitable facade and proper lighting at
the liquor vends/shops.”.

(c) After condition (9-A), the following condition shall be
inserted, namely:-

“9-B The minimum distance of the vends from educa-
tional institutions or religious shrines will be 50 meters
in urban areas and 100 meters in rural areas.”.

11. In the said rules, in rule 38,--

(a) in special condition (1), after existing clause (e), the following
clauses shall be inserted, namely:-

“(f) The licensee under any name or style, who has ever violated
any excise law or terms and conditions of his license granted
by the department to him, shall not be eligible for grant or
renewal of license,

(g) If the licensee is found indulging in any mal practices, his
license would be suspended/ cancelled.”,

(b) special condition (2-B) shall be omitted.

(¢) after special condition 2-D, the following special condition shall be
inserted, namely:-

“2-E (Model Shop) — A license in form L-2E for the whole sale and
retail vend of Indian Made Foreign Liquor/Imported Foreign Li-
quor/Beer/Ready To Drink Beverages/Wines for consumption off
the premises. Draught beer for consumption on the premises.

(a) The license shall not be renewable.

(b)  The licensee shall sel] Indian Made Foreign Liquor/Imported
Foreign Liquor/Beer/Ready To Drink Beverages/Wines. He
shall also sell Draught Beer for consumption on the premises.
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(¢ ) The licensee shall be required to provide neat and clean envi-
ronment and facility of good quality of eateries to the visitors.

(d) The specifications of these shops will be laid down by the
department.”.

(d) in Special Condition (10-C), for clause (c), the following clause
shall be substituted, namely:-

“(¢) The licensee shall sell Beer manufactured in his micro brewery
or brewery pub for consumption in lounges on the premises.
The licensee shall also be allowed to sell Beer manufactured
in his micro brewery in kegs upto the capacity of 50 litre
against excise permits to Pub Bar Licenses in form L-5B,
Model Shops in Form L-2E.”.

(e) in special condition (15), after existing clause (1), the following
clauses shall be inserted, namely:-

*(m) No retail sale of Punjab Medium Liquor shall be allowed from L-
13 outlet of the distillery.

(n) The Excise officials shall conduct periodical inspections to ensure
necessary compliance of the conditions of the license in letter and
spirit. Any misuse of the license shall entail severe action against
the distillery as per the Excise Act/Rules. This may also entail
withdrawal of quota allocated to that distillery for that year.”.

ANURAG VERMA,
Excise Commissioner, Punjab.

0184/3-2013/Pb. Govt. Press, S.A.S. Nagar
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